BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH AT PUNE

ORIGINAL APPLICATION NO.61/2022 (WZ)

Anand Ganesh Sathe and others ... PETITIONER(S)
- VERSUS -
Pen Municipal Council and others. - ...RESPONDENT(S)
INDEX
Sr.No. | _ " Partlculars Page No.

1. |AFFIDAVIT IN REPLY ON BEHALF OF 3.
' RESPONDENT NO. 1

[ 2. iAnnexure R-1 12-17

The true copy of the said proceedings dated
5.08.2014 to 07.08.2014 and 11.08.2014 to
‘ 12.08.2014.

| Annexure R-2 - 18-25

. ' The attendance sheet dated 11.08.2014
' showing the presence of the Applicants for
| said hearing. ° :

4. | Annexure R-3 26-42

The true copy of the letter dated 28.02.2021
sent by Applicants to the Metropolitan
Commissioner, Mumbai Metropolitan Regional
Development Authority Mumbai.

,' T_| Annexure R-4 I
' The true copy of the letter issued by Incha
| District Administrative  Officer

rge,

__Urban I




303

2
- T
| Development Branch, Grade 1 Raigadellb_aUQ W
to Incharge. District Administrative Offlcen
Urban Development Branch, Grade 1, Raigad- ‘
Alibaug.
- | __,_._._—-—__-—-—-—'—'__'_'_-_J
PRESHIT SURSHE

(Advocate for Respondent no. 1)

A-16, Lovely Apartment,

Mayur Vihar Pahse- I, Extension

New Delhi- 110091

pvsurshe@gmail.com
9999648306




BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH AT PUNE

ORIGINAL APPLICATION NO.61/2022 (WZ)

Anand Ganesh Sathe and others ... PETITIONER(S)

NOTARIAL

- VERSUS -

Pen Municipal Council and others. _..RESPONDENT(S)

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO.

I,am Jivan Laxman Patil ,Age -48 years, Working as.Chief
Officer,Pen Municipal Council of Tal-Pen Dist-Raigad , do hereby state

on solemn affirmation as follows:

I say that, I am filing this Affidavit in Reply on behalf of
Respondent No.1. The contents of this affidavit are based upon the
official record that are available to me. Nothing in this affidavit be
treated as admission of something stated in the Application unless it is
clarified, answered or otherwise explained. I may be permitted to file

further affidavit if the circumstances so require.

1. That on 14.12.2022 this Hon'ble Tribunal considered the report
on the present answering Respondent and its submissions and on
the other hand also took note of certain contentions of the
Applicant. The answering Respondent is filing present Reply in
pursuance of the said order dated 14.12.2022, the contentions of
the Applicant and also in general a detailed reply to the

Application above mentioned. ”6]-"“:1\
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2. The answering Respondent respectfully state that the- Applissin
the present case contend that his land bearing SL,JW.EV
N0.265/A/2/A and survey no. 265/A/3 is having several varieties
of and species of tress having medicinal value. The Respond-'ent
raise a concern that the said land is proving to be an obstruction
for the development of the Pen city. The Applicant states the
draft Revised Plan of the Pen City requires the construction of the
Playground and a road and the land of the Petitioner is
obstruction for the same. The Applicant is seeking spare his land
from being put to use for construction of road and a playground
and on the other hand is seeking monetary compensation from
the present answering Respondent. Thus the Applicant is blowing
hot and cold in the same instaﬁce and hence the present
Application deserves no consideration and ought to be dismissed.
This is a humble respectful submission of the present answering
Respondent, the details of which are as follows.

3. The answering Respondent submits that as per the approved
second Revised Plan with reservation no.4 playground and 24
meters of road. The answering Respondent respectfully submits
that the second Revised Plan for the city of the Pen is approved

by the Government notification no.TPS-

1715/2485/Case.n0.150/15/SM/NV-12  dated 23.03.2017.
Thereafter, the development plan (E.P.) for the remaining land
was approved ‘vide the Urban Development Department
notification dated 29.01.2012;;Lh§m%_n0.TPS 1715/2485/case

no.150/15/EP/NV-12. 2R
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4. The answering Respondent first and foremost submit that the

answering Respondent as per law under the Maharashtra
Regional and Town Planning Act 19667 (the MRTP Act 1966) has
offered the Transferable Development Rights (TDR) for said land
use. However, the Applicant have made demand for monetary
compensation. In light of the same the Applicants are in fact not
having any grievance under the environmental law but are
seeking monetary compensation. The answering Respondents
respectfully submit that this Hon’ble Tribunal does not have the
jurisdiction to entertain such grievance of civil nature or issue

covered under\ revenue related/land compensation.

. The answering Respondent submits that as per the law under the

MRTP Act, 1966 under section 126, the Planning Authority,
Development Authority or Appropriate Authority has three modes
to compensate for the “land required or reserved for any of public
purposes specified in any plan or scheme”. The section 126 of
MRTP Act, 1966 reads as follows:

"126. (1) Where after the publication of a draft Regional plan, a
Development or any other plan or town planning scheme, any
land is required or reserved for any of the public purposes
specified in any plan or scheme under this Act at any time, the
Planning Authority, Development Authority, or as the case 'may

be, [any Appropriate Authority may, except as o ;
provided in section 113A] [acquire the land,— therwise

(a) by agreement by paying an amount agreed to, or

(b) in lieu of any such amount, by grantin

lessee, subject, however, to the lessee paying the lessor or

g the land-owner or the -
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o evelopment Authority or

depositing with the Planning Authority, D e o payment to the

Appropriate Authority, as the case may

. st
essor’s intere
m Vi he value of the I
lessor, an amount equivalent to t ities concerned on the

to be determined by any of the said Auth_or Right to Fair
basis of the principles laid down In the q g Acquisitiom
Compensation and Transparency in Lan ce Index
Rehabilitation and Resettlement Act, 2013, Floor _Spa the area
(FSI) or Transferable Development Rights (TDR) against ces
of land surrendered free of cost and free from all encumbran blé
and also further additional Floor Space Index or Transf\j':ra :
Development Rights against the development or construction 0
the amenity on the surrendered land at his cost, as the F]na[
Development Control Regulations prepared in this behalf provide,
or

(c) by making an application to the State Government for
acquiring such land under the provisions of the Right to Fair
Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement Act, 2013,

and the land (together with the amenity, if any so developed or
constructed) so acquired by agreement or by grant of Floor Space
Index or additional Floor Space Index or Transferable
Development Rights under the provisions of the Right to Fair
Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement Act, 2013, as the case may be,
shall vest absolutely free from all encumbrances in the Planning
Authority, Development Authority, or as the case may be, any
Appropriate Authority.]”

- Thus, as per the above-mentioned provision the answering
Respondent - Pen Municipal Corporation has 3 modes to put the
land to use for public purpose. It important to note that the
above-mentioned provision includes the mode of compulsory
acquisition.  However, the answering Respondent submits that
asper the above mentioned cja{sgiﬁqﬁlf\ésctlon 126 of the MRTP
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Act 1966 the TDR are being given to the applicants in lieu of the
said land. It is important to note here that the powers conferred

under the above provision are in an eitheror manner. It therefore

means that Planning Authority, Development Authority or

rity are empowered to US€ the land for public

Appropriate Autho
bove

pensating the land owner by any of the a

purposes by com
r any

e answering Respondent is not unde

three modes. Th
o far as

obligation to be guided by the wish of the land owner S

and asper law, compensated. In the presen
R that is

gly, the

they are fairly t case

the Applicants are being compensated by way of the TD

n to them in lieu of their land. Accordin
e Applicants

g under the

being give

answering Respondent has given the intimation to th

to hand over the land of 3500sq. mt. which is comin
24 m development road and asper the above provision TDR is
given to them. Without prejudice to this submission, it is

respectfully submitted that asper clause ¢ of section 126 of MRTP

Act 1966 the answering Respondent has not made any request or
mpulsory acquisition which is

passed and resolution for such co
c of section 126 of MRTP Act

provided only under the said clause

1966.

. The Applicants have contended in the Original Application that

they are not given any hearing before their land is asked to be

surrendered for the pu
respondent respectfully submits that such

blic purpose of construction 24 m road.

The answering

contention is contrary O records and is therefore wrong. T Ty

nswering Respondent while considering the finalization ﬁ@{;
/. @ -'..... Sk \
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‘ * . held a public
Draft Development Plan (Secondly revised), had

hearing for taking the decision under section 24(4) of the MRTP
Act, 1966. The said process was conducted on 05.08.2014,to
07.08.2014 and 11.08.2014 to 12.08.2014. During such hearing
the Applicant were also present and had raised objectio
regards to their land coming under reservation no. 5 for Primary
School and also road. Their objection was considered asper the
law. The said objection were found to be untenable and hence
the said reservation was continued. The true copy of the said
proceedings dated 5.08.2014 to 07.08.2014 and 11.08.2014 to
12.08.2014 is annexed as Annexure R-1 pages 12 to 17 The

ns with

attendance sheet dated 11.08.2014 showing the presence of the
Applicants for said hearing is annexed here with as Annexure R-
2 pages 18 to 25

. The Answering Respondent further submits that the Applicants
are actually are ready and willing to surrender their land for the
said public purpose as mentioned above. This is crystal clear from
the fact that the Appli'cants have infact made a demand for
money as compensation in lieu of surrendering their land for such
public purposes. The Applicants had sent a letter dated
28.02.2021 to the Metropolitan Commissioner, Mumbai
Metropolitan Regional Development Authority Mumbai. The
names of the present Applicants is clearly mentioned in the said

letter. In the said letter the Applicants have specifically stated as
follows: "R‘El
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“While responding to the notices- to the Municipal Council, the
affected farmers have submitted to the Municipal Council that the
farmers should get the appropriate amount of compensation as
prescribed under the Right to Fair Compensation and
Transparency in Land  Acquisition, Rehabilitation  and

Resettlement Act, 2013.

“It is clear from the above that the applicants are in fact
aggrieved by the issue of fair compensation and are demanding
monetary and refusing to accept TDR. It is respectfully submitted
that the grievance of the Applicants are not of the environmental
concerns but are covered under the law of fair compensation the
Applicants are tlr;erefcré misleading this Hon'ble Tribunal. The
true copy of the letter dated 28.02.2021 sent by Applicants to the
Metropolitan Commissioner, Mumbai Metropolitan Regional
Development Authority Mumbai is annexed herewith as

Annexure R-3 pages 26 to 42 The answering Respondent

submits that the said letter is already under consideration for
appropriate action. The true copy of the letter issued by

Incharge, District Administrative Office e
9 r, Urban Develc_:-’lpﬂ\i?qtj”_;J :
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District
. Incharge_
Branch, Grade 1 Raigad-Alibaug to

nch, Grade 1,
Administrative Officer, Urban Development Bra ’

. -4 pages
Raigad-Alibaug is annexed here with as Annexure R-4 p

43 to 45 The answering Respondent respectfully submit that the
Applicants are as'king fo'r monetary compensation which is clear
fom the letter that the Applicants have sent to the Hon'ble
Member of Parliament, which is annexed Annexure A-12 in the

“bove-mentioned Original Application

Z The answering Respondent respectfully submit that the
Applicants are actually circumventing the remedy available to
‘hem under sections 49 and 127 of the MRTP Act, 1966

- hz answering Respondent respectfully submits that in light of
‘Luve submissions the present above mentioned Original
~Roicction deserves to be dismissed.

/iew of facts and circumstances mentioned here in above,
priate order may kindly be passed. ()
DEPONENT

e J;“.Ai ::'\“ :
7S 9N Jivan Laxman Patil
Y \Z

{ _\.11111“"" ]L"‘%.I
il )

Chief Officer

Pen Municipal Council

J I
wans,/ x /)

AN 1a
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VERIFICATION:

I, the deponent above named do hereby verify that the contents
of the above affidavit are true and correct to the best of my
knowledge, belief and nothing material has been concealed there

from.

Verified at Pen  on this ;'B_CE "day of January, 2023.

A :
DEPONENT

Jivan Laxman Patil
Chief Officer

[NOTED & REGISTERED]
| Page No. g2 . .StNa... 6?

oee 30 JAN 202D

! AFF:DAWT

{ solemnly affirmed pefore me i
B ot

Rlo. f}\-"f—" = ”'F""!"f'f""‘ ........... / g

@y whom know personally.
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Borivali, Mumbai. connected as per old of the 9 Mtr. road. Hn:mumﬁ, No.M-
development map or by | 1
| Shashankar using the 9 m. available _
J Baburaoc Mhatre on the west side. _
| Kiran Jandardhan |
Tilak _
| Plot No.539, 140,
| MHADA colony, Pen. _
. | ]
(2 | Smt., Sunanda | Reservation No.5 | In reservation no.5, the | It is requested to|As per the _.o.mm | The .
m | Vasant Dhamne, | Primary School | property reserved for the consider the removal | plan in the earlier | recommendati
Kondal Talav, Pen and 15 Mtr | school should be | even though the | approved drawing, |on  of the |
_ proposed road withdrawn from the previous D.P. Plan has [ the 15 M. road  Planning
reservation and the said | the same reservation. plan should be _ Committee has
property should be kept changed and _ been accepted. |
for residential purposes. instead of primary | Similarly, by |
Further, 15 m. Wide school, combined | deleting the |
road should be primary school | the land |
cancelled. and playground S.No.275/A/2 |
. should be named. | Maammw:_.:wm.mm _
10.32.5 H R out
lof from the
reservation......
r|-| |
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All R/o Koliwada,

facts stated by the

the |

w —

| Kishor = Damodhar Wﬁ.m i = > [s__ 1z
£ - Mﬂcwﬂon No.21 | The reservaton _n.w In the old Development | Earlier in  the | The
Sriita Kishor Wmm_, Mn.__wm garden has been kept in | Scheme, the there was | approved _ recommendati
Gavande w”.qmo. /L our land S.No.378/1, | No Development Area. | Development Plan, jon  of
Dhensmin /4 378/4, the same should | Now, there is a garden, [the land was Planning
s jay ) be cancelled. the same should be|shown in the No _ Committee has

anardhan Patil, cancelled. Development area. | been accepted.

_n.mﬁﬂm Pravin Now, it is under _
Pimparkar, reservation. The

Pen, Applicants are
Sadashiv Lahu nhwﬁoﬁnw.
Pawar
Jitendra S. Mhatre |
Sd/- sd/- sd/-
President,

Pen Municipal Council
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Date @ 1 1.8.2014

ATTENDENCE SHEET OF MEMBERS OF PLANNING

COMMIT’TEE
ﬁmtﬁaﬁga@' — TDesignation  Signature
|
' No.
1~-#__,_r/ﬂ___f_,________i____.
1. | Mr. A.R. Patharkar Govt. Member sd/-

L e

| Mr. Santosh Tawade Govt. Member sd/-

I o
Govt. Member Sd/-

P ]
: Mrs. Nita Chaudhari _

|
| Mrs. Pritam L. Patil Member N.P.
| _._____._-—-—'—,_._-—_,—_-—_ .

! "Member N.P.

5. | Mr. Anirudh R Patil
~ [ Mrs. Sehenaz Mujawar |
L . == |

N

i) 559

o
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253 4‘_

Date : 11.8.2014 '\(’.’.
E
ATTENDENCE SHEET OF OBJECTIONERS
Sr ‘Name of the Objector 'Address | Signature
No |
1. _EEtT_Sﬁ?h_ilEEaEn_ke_aT others |Tare Aali, Pen, | Sd/-
through Vishwas 9769770073 ..
922665896 1 |
'Smt. Vanita Gajanan Saivi Vitthal Aali, Pen. | Sd/- |
3. The United group of Builders & | Unique Bazar, Pen, i Sd/- ]
'Developers, Janardhan Athavale |
4. 'Ramchandra Dattatray iﬁ@hﬁ_ﬁ - |_Sci /-
Mrs, Manisha Ramchandra Pati] 8007495360
5. Laxm1ka.nt Umakant Patil, Yuvraj | Ramwadi a5 Sd/- ]
Ramc:handra Patil etc ‘
6  Gopal Krishna Kelkar W"l Sd/-
7.  Shankar Rama Naik Koliwada, Pen 'Sd/-
8 | Mrs. Suhasini Athavale Dev Ali, Pen Sd/- 1
9. Laxmikant K. Desai | Sidhhaka vishwa Sd/- |
! Mandal, Pen
II_I_O__ _pwg.la_N_arayankar . mﬁiﬁ_ N __'_I‘S_d_,:’_f_
‘_ Complex, Kalyan |
_ttatraya Waman Gadgﬂ N Dgta;r;\l—i,ﬁén _ _TSd/— ]
/‘ ‘Sadashiv Govind Gadgil - jﬁaﬁumgn_ﬂ_li,_ﬁefl._ﬁﬁf_— N
Sa_n]ay Vasant Mirlekar S G{rindbaggf_ - Sd/- ﬁl
J

Kaundal, Pen |
- S
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ﬁ’-ﬂ_-_ Narayan Jagannath Deshmukh | Devnagari, Pen “[sd/-
15. Ashok Shantaram Deshpande Gangal Ali, Pen. i sd/- ”
16. Mrs. Sayali Sandip Salunke |Chinchpada,  Pen I Sd/-
'S.No.60/2  for  hearing on 0020597878 |
E objections
| 17. Mukesh P. Sinha, Emrald Behind é&ﬁfp&n._‘_sﬁﬁ
| iDeveloperS 1‘ -
18. | Kishor Madhukar Gavande Datar  Ali, Pen | Sd/-
II Raigad ‘ N 1-___
19. I Kishor Damodar Koli Koliwada, ' Pen i| Sd/-
| 9850989706
20. | Santosh Goma Patil At Post Kashmire,-J Sd/- |
| Pen
21. ‘ Suryakant Balkrishna Mhske Kanhoba, Pen Sd/- i
2. | Dhananjay Janardhan Patil Datar ali, Pen sd/- |
23. : Atmaram Limbaji Patil S.10.365/5 Sd/- |
‘ 9619378579 |
24. | Vijay Jain Mahali Marg, Pen | Sd/- i
25, | Jagdish Mhatre Pen 8652447777 | Sd/-
| 26. J Prabhakar H. Tandel Pen Sd/-
li'r. ( Ramchandra Shankar Joshi Pen Sd/- |
28, Uday Dattaram Patil Gangalali, Pen Sd/- |
| 29, ‘Laxman Rameshwar Sathe Jackwell, % Sd/- __.i
J B Pimpaldoh, Pen ‘ |.
30. Naren V. Jadhav Madhumilan, _ ( Sd,/_-y—_ |
M.Gandhi Road, ‘ ||
L Peni :
I I .

—
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Talav, | Sd/- %

31. | Rajesh P. Sansare B (
Pen | I
32. ' Anand R. Helavali S.R. Complex, EBIT l_Sfl/____%
33, .:.-\n'ind Ganesh Sathe Kapurbaug, S ii -
'34.  Mandar Yashwant Sathe Kapurbaug, Pen_ _L s_d/ )
'35. | Anand Ganesh Sathe KE{E‘—“’ baué, Pen _! Sd/-
36.  Kiran Anand Pujary 9594990911 j Sd/-
37.  Bavdhankar Vivek Mohan 9422034195 sd/-
38. Megha Anil Joshi Hanuman Ali, ’ Sd/-
9209929558
39. Avinash Anil Joshi Hanuman = Alj, "l Sd/-
9209929558 [ -
40. il Shashikant Bhiku Deokar Datar ali, | Sd/-
41. | Sadashiv Lahu Pawar Pen ' Sd/-
Sudhir Vishnu Kelkar Pen Datar Ali
42, iJivan Janardhan Mhatre At Lakhole, Post| Sd/-
| Vadhar, Tal. Pen,
| Dist. Raigad N
43, | Bhaskar Janu Rabhane At. Wadgaon, Tal.|Sd/-
|: || Pen, Dist. Ra.igad
| 44, | Mahendra J. Modi Mumbai Sd/-
Alil, Pradeshik private LTD.
15t floor, Marin Drive, Mumbai- ‘
400 002 |
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To, Date: 28.02.2021
Metropolitan Commissioner,
Mumbni Metropolitan Regional
Development Authority,
Bandra, Mumbai.

Sub.: According to the illegal revised plan approved in

the year 2013 for the family land of the
Mayor/President of the Pen Municipal Council
of the

and for the unknown land (fabricated)
family, when the entire lands of the outer ring
road are not in possession of the Pen Municipal
Council, the payments for the piecemeal road
work should not be passed and the sanctioned
funds of the outer bypass road should be
transferred to the government accounts.

sir,
We, the farmers and land holders affected by

the 2013 Revised Plan District Raigad Pen City are

submitting the representation as follows:

In the Draft Development Plan of 'Pen City Year
1988’, with a view to get benefitted Mayor Smt.Pritam
[ alit Patil's own family land (2433 gunthas) and her
family's unknown land (a few decades of acres), b}.'
making convenient fundamental changes in the plan

of 1988, on the basis of heavy majority, in the
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Municipal Council Meeting dated 17.12.2013, the
Second Revised Plan has been got approved vide
Resolution No.297. After the farmers and landowners
came to know about this, the farmers and
landowners who will be affected by the Pen city
bypass road in this plan have come together and
submitted a detailed representationl to the
government and you on 30.05.2020 (A copy of the
said statement is attached with this representation,
kindly peruse same.) It is requested to take note at
your level that in this representation, has clearly

denied allotment of land to bypass road as per the
2013 Scheme.

According to the Maharashtra Regional
Planning and Town Planning Act, 1966, for the roads
for which it is proposed to invite for tenders, the
necessary agricultural land from the landowners and
farmers, as per the Land Acquisition Act,  after
successfully completing the land acquisition process,

executing  possession receipts of the lands,
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determining the works, and conducting the tender
process, when, it is necessary to all these things, the
Pen Municipal Council has arbitrarily and illegally
conducted the tender process without implementing
the said process.

In the absence of direct notification or notice to
the owners of the land affected by the bypass road of
Pen city, without any information about it and
without receipt of possession of the land, illegally for
the benefit of the Mayor Patil's family, the Pen
Municipal Council issued an E-Tender-2019-2020
dated 21.08.2019 for the work, mentioning a period
of two years, when the land is not in possession, on
what basis? It is not disclosed. In order to avoid
competition of tenders and other Contractors to get
the road works, by keeping the tender period short,
advertising in the local newspaper, with the favor of
the Mayor and the Patil family (the Contractor does
90% of the work of the Municipal Council), -their

Contractor, Mr. Raju Pichikka has Igave seven

34
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contracts. There is massive corruption in this tender
process, and we hope that, it will be found out at
your level. In these seven tenders, it is clearly
observed that, there is a breach of the IGoverﬂment
Resolution passed by the Industries, Energy and
Labor Department No. BHANKAS-2014/C.No.82/ Part 3
dated 01/12/2016. Therefore, in this regard, it is
necessary to take action against the persons, who are
responsible and it would be appropriate to cancel
these tenders, as the entire process of awarding said
tender and selection of agency/Contractér has not
been transparent.

When no notice or any ideas has been given to
the affected farmers and land holders in bypass road
till Feb. 2019, the Pen Municipal Council vide letter
No.PNP/D-4 /Bamvi/2019 /4168 dated27.03.2019 has
informed to you that “Most of the land under
development road jg in possession of the Municipal
Council’. A letter has been submitted to you under

false pretenses. that the place has come under the
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possession of Municipal Council. It is necessary 10
check how many land possession receipts  have
actually been received by the Municipal Council till
26.03.2019. By giving the said letter to you, we have
not given the possession receipts of the affected land
and by illegally approving the tender for the works,
grossly deceiving the farmers and land owners,
revoking the trust in the government, in order not to
give any opportunity to the farmers to protest, when
the government on 23.03.2020 has t_ieclared the
corona epidemic and after the curfew was imposed as
a precaution, the Pen Municipal Council qu.ick]i;
started works on the Pen city bypass road by the end
of March 2020. From this, it is necessary to disclose
that who gave the rights to the Municipal Council to
do the work, without taking into confidence of the
land holders and without taking their consents
regarding the land. It is surprising that, why the
government yet has not taken concrete action in this

regard. After some conscious farmers and land

36
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3%

holders filed a complaint to the government through
email, i.e. after starting the road works, during the
period from 14.4.2020 to May, 2020, the selected
affected land holders were given notices by the Pen
Nagar Parishad to transfer their lands by way of
advance possession on the basis of Transfer Of
Development Rights (TDR) by mentioning the
approximate square feet areas to th;a- ' Municipal
Council. That is, when they do not know how much
area is required for the road, on what basis did the
road works done in pieces? As there is no preparation
of the Contractor, the Contractor has stolen the soil
and carried out the works. Government court cases
are going on against the Contractor in.this regard.
Finally the Contractor is a favored man olf the Pati}
family.

While responding to the notices to the Municipal
Council, the affected farmers have submitted to the
Municipal Council that the farmers should get the

appropriate amount of compensation as prescribed
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umn iaht . .
der the Right to Fair Compensation and

Transparency in Land Acquisition, Rchabilitation and
Resettlement Act, 2013.

After the farmers submitted their written replies
regarding the notice, during the period of curfew on
account of Corona Pandemic, the Municipal Council
by its Notice O.No.PNP/D-4/Banvi/2020/197, dated
26.5.2020 scheduled a meeting/ hearing on
28.05.2020 at10:30 am and12:30 pm in the hall of
the Municipal President on 28.05.2020 by this only
two-days notice dated 26.05.2020. Meanwhile,
around 150 to 200 farmers stood outside the Mayor's
hall from 10.30 am for this hearing. At that time,
social distancing was all the rage. There was no
seating arrangement. Some land holders from the
then Corona Red Zone of Panvel and Thane city WEI";“:
present for this hearing. 40-50 farmers left because
the hearing did not start. Finally at 1-00 pm the
Mayor started the hearing and the hearing continued

¢ll 430 pm. The Mayor has directed

38
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farmers/landowners that, they will not get
compensation in cash, they have to transfer their
lands by way of advance possession on the basis of
Transfer Of Development Rights (TDR). However, the
farmers/landowners have strictly opposed to transfer
their lands on the basis of Transfer of Development
Rights (TDR). The farmers /landowners have
demanded that, they should get compensation in
cash by conducting the survey in presence of the
farmers/landowners and by deterring the area
required for the road, as per the Government decision
as paid by the MMRDA. By this time, tﬂe'Pen Nagar
Parishad has not informed anything about the said
public hearing to the farmers. However, they have
done the road work piece by piece, which, shows the
arrogance of the Municipal Council.

Based on the above, the Municipal Council is
trying to grab the land by acting as a bully. However,
we the undersigned farmers and landowners are not

ready to give land under any circumstances for the
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development of Patil family under the garb of

development of Pen city and the Revised Plan of 2013

is not acceptable to us.

Therefore, it is requested to transfer the fund to
the Government accounts without passing the
payment of piecemeal road works. If the éovernmen_t
feels the need to build the Pen city bypass road, it
should be done as per the Development Plan 1988
and we should get the compensation in cash as per
the Government Resolution. We, the landowners, are
committed to cooperation. If it is forced to wo-rk as
per the development plan of Mr.Patil fafnily, then it

may kindly be noted that a fierce agitation will bé

raised against it.

Yours faithfully,
Name of landowners Survey Sign. \
numbers of
B affected land
Damodar J. Patil 397/3/C Sd/- |
Mrs. Manjula D.Patil 397/3/C Sd/-
‘Shashikant Govind Bhoir | 291/A Sd/-
‘Kamlakar Govind Bhoir | 291/A  Isd/-
Subhash Govind Bhoir 201/A |sd/- .
'Ramchandra B. Bhoir | 291/A Sd/-
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Sd/- |
En_anda D. Bhoir | 291”2 ' deu_ 1
' Abhijit Madhukar Bhoir 291/A Sd/-
‘Mahadev Bhau Salunke 1305 — Sd/- -
Mahadev Bhau Salunke 1305 — sd/- |
| Prakash Bhau Salunke 305 — ﬁ%
| Anita Balkrishna Salunke | 305 = |
Shweta Nilesh Shinde 305 Sd/- |
Santosh Balkrishna | 305 Sd/- |!
Salunke
Shaila Dinanath Dave Sd/- |
Popat Dinanath Dave Sd/- |
Dattaram D. Patil 307/1 Sd/- |
Tulshiram Damaji Patil 307/1 Sd/- |
Uday Dattaram Patil 307/1 Sd/- |
Pushplata Poshiram Patil | 307/1 Sd/- |
Sagar D. Patil 397/3/C
Rajendranath Namdev | 392/2
Shinde
Sadashiv Lahu Pawar 378/2 1
Dnyaneshwar Madhukar
Badulikar393/2
Maruti Chindubhau | 305
Salunke
Suraj Suresh Ghanekar 392/2
Arvind Ganesh Sathe 265A(2A)2, 265 Sd/-
B
Prabhakar Ganesh Sathe 265A(2A)2, 265 Sd/-
B
Vinayak Ganesh Sathe 265A(2A)2,. 265 Sd/-
B :
Anand Ganesh Sathe 265A(2A)2, 265 [Sd/-
B .
Smt. Jankibai Ramchandra 290 'Sd/-
Patil
Kashinath  Ramchandra | 290 - Isdy-
Patil
gmjtl. Kalpana m __——___——-—Sd—/——
ati - |
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'Ku. Tejasvi Rajendra Patil | Sd/-

' Yashwant Ramchandra 290 ' Sd/-
Patil

‘Mohan Ramchandra Patil | - .Sd/-

Dipak Kashinath Bhoir | 291/A | Sd/-
Dinesh Kashinath Bhoir | 291/A ' Sd/-
Gpichand Bhai Bhoir 201/A 1 Sd/-

Copy humbly submitted for further action and
information please :-

01.

02.

03.

04.

0S.

06.

07.

Respected Shri. Uddhavji Thackeray Saheb,
Hon'ble Chief Minister - Maharashtra State And
Hon. President, MMRDA.

Mr. Eknathji Shinde Saheb ,
Minister of Public Works and Urban
Development - State of Maharashtra

Ms. Prajakta Tanpure Madam, Minister of State
for Urban Development

Respected Ku. Madam Adititai Tatkare,
Hon'ble Guardian Minister - Raigad District

Divisional Commissioner Sir,
Konkan Division, Konkan Bhawan, Navi
Mumbai

Hon. Madam Collector, Raigad - Alibaug

Deputy Collector and Sub Divisional Officer
Pen - Raigad



Annexgg gR-4

Government of Maharashtra

Office of the Collector & District Magistrate,
Raigad-Alibag, Town Planning Branch
Near Hira Kot Talav, Alibag, Tal. Alibag, Dist. Raigad-
402 201

Tel. 02141-222118/220229, Fax No.02 141-227451/222025
E-mail. Id - raigaddpo2013@gmail.com

Municipal Council Admn.Br.: NPAdmn/D-1/Pen/Complaint
Appin./2021 Date : 29.07.2021

To,
The Chief Officer,

Pen Municipal Council,
Pen.

Sub.: Regarding action to be taken on the
applications/statements received to the

Government.

Ref. Letter of Asst. Commissioner, Municipal
Council Administration Branch,

Konkan Division, bearing No.SS/D-4/NP-
7 /Complaint Appln/Jee.A. Raigad /2021,
dated 05.07.2021

In accordance with the above reference letter,
the following original applications recelivéd by this
office are being sent to your office along with this for
the necessary action. Pursuant to the said
applications, necessary planned action should be

taken forthwith and the report of action taken should

43
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be immediately conveyed to the applicants directly

and this office should be updated accordingly.

S, [Inward | Date of | Applicant rSubject ‘
No. | No. Application : : .
1 35369 |28.02.2021 | Damodhar J. | According to the llleg::all
Patil and | revised plan approved in i
others, R/o : | the year 2013 for the
Pen. family land of the

Mayor/President of the
Pen Municipal Council!
and for the unknown
land (fabricated) of the |
family, when the entire |
lands of the outer ring
road  are not in
possession of the Pen |
Municipal Council, the |
payments for the
piecemeal road work
should not be passed
and the sanctioned|
funds of the outer
bypass road should be
transferred to the

government accounts,

—_—

Sd/-
(Govind Wakad)
Incharge. District Administrative Officer
Urban Development Branch, Grade 1
Raigad-Alibaug
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